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Heard learned AddlbStanding Counsel 

l bri~D*4A.-ishra and learned counsel for 

the petitioner on M-A-' 423/97 and M--~A-2590 
X. is submitted by Shri DoNom-ishra that 
in order dated 10*12*1996 this Original 
Application was disposed of with a 

direction to Chief Administrative Officer 

to consider the representation of the 
applicants vide Annexures 5 and 6 within 
a period of six ueeks after affording thei 

an opportunity of being heard. But the 

authority who is required to dispose of 
the representations is Chief Project 

Manager. If that be the case the Respondei 
should have approached the Tribunal much 
earlier for modification of the abowe 

direction. In view of t his it is ordered 
that the representations vid8 Aunwcures-5 

and 6 to the Original Application should 
be disposed of by the Chief Project Manag 
within a period of two weeks from the dab 

of receipt of the order. Before disposing 
of the representations the Chief Project 
Manager should afford an opportunity to 

the applicants of being heard. The result 
of the consideration should be communicati 
to the applicants within one week 

thereafter o 
With the above direction M-A*423/97 

and M-A-259/97 are disposed of accordinyl 

Hand ever copies of the order to the 
learned counsel for the parties, _ . 
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